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IA/ORDER
This assessee’s appeal for assessment year 2014riERs against the

Commissioner of Income-tax (Appeals)-14, Kolkatar‘der dated 21.05.2018 passed
in case No.05/CIT(A)-14/Wd-46(1)/2016-17 affirmitige Assessing Officer’'s action
disallowing an amount ¢¥22,11,430/- on account of share transactions buthach

an amount oR80,500/- is only stated to have been belonged o ihi proceedings
u/s. 143(3) of the Income Tax Act, 1961; in shire‘Act’.

Heard both the parties. Case file perused.

2. | notice at the outset that the CIT(A) has pddss lower appellate ordex

parte against the assessee. Learned Departmental Refatege takes me to page-2 in
para 2 in CIT(A)'s order indicating three notice() hearings dated 12.01.2018,
21.02,2018 & 12.04.2018 fixing the date(s) on 24018, 06.03.2018 and
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20.04.2018; respectively. He fails to indicate e@esingle observation in the above
guoted portion suggesting actual service of notinetaxpayer’'s address which has
remained the same during the course of assessitheaté¢. The fact also remains that
CIT(A) has not applied his mind on merits at allséipulated u/s 250(6) of the Act. |
therefore deem it appropriate that larger inteoégiistice would be served in case that
instant appeal is restored back to the file of @)Tior afresh adjudication. It is made
clear that assessee would be entitled for threscefe opportunities of hearing for
presenting his case failing which my instant digetd would stand vacated.
3. This assessee’s appeal is accepted for statipticposes in above terms.
Order pronounced in open court on 31/10/2018
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